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New Delilhi this the 7th day of March, 2003G.

ie Dr. A. Vedavaiii, Member{(J)

Smt. Sarla,
W/0 Sh. Nare

R/o L-386, Shakur Pur,

Deihi. ... Appiicant

{through 3Sn. Raj Singh, Advocate)
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2. Appiicant, Saria,who was working as part
time sweeper under the respondents is aggrieved by the
impugnedad order dated 14.11.2002 {(Annexure A-1)
discontinuing her services as part time sweeper i h

view of the imposition of ban by Finance Department

- A

date

by

21.10.18836.
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The applicant seeks

w

foiiowing

reliefs in this OA:-

(i) That the impugned order 1135 dated
14.11.2002 (Annexure A—13
discontinuing the services of the
appiicant with imnediate effect be
quashed/set aside and directing
the respondents to reinstate {ihe
applicant to the post of part time
sweepers with back wages and
continuity of service and other
conseguentiai Jbenefits be aiso
awarded to the applicant.

(i) it s furthe prayed that the
respondents be directed to
consider the case of the appiicant
for granting temporary. status
against the vacant post of
sweepers.

(iii) that the respondent be directed to
remuneration for equal

wat of regular employee
3]

of the ame post or the minimum
wages as prescribed by respondent
NO. 1
(iv)y Any other rtrelief which this
Hon'bie Tribunail deem fit and
proper undet the facts ana
circumstances of the case be alo
grdnxeu to  the appticant witlh
cOs Lb
4. wWhen the matter came up for admission
today, aearnea counsel for the appiicant Sh. Ra j
Singh submitted that aggrieved by the aforesaid order
the appiicant has submitted a detailed representation
dated 27.11.2002 {(Annexure A-8) and there is no repiy
or response to the said representation from the
respondents as on date He prays that the OA may be
disposed of at the admission stage wilh direction to
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the respondents to dispose of the said representation
within a particuiar time frame to be fixed by the
Court with iiberty to approach this Tribunai again if
any ¢rievance survives thereafter, in accordance with

Paw.

5. 'On a perusal of the CA and ali the
material papers placed on record and after hearing the
learned counseil or the appiicant, i am of the view
that the ends of justice wiill adequatleiy be met by

disposing of this OA at the admission stage itseif

with the foilowing directions:i-

(i) The respondents are directed to examine

the aforesaid representation dated 27.711.2002

{Annexure A-B6) on its meirits taking the grounds taken
itionail grounds in the iight of
the reievant ruies, instructions and judicial

pronouncements oON the subject and dispose
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same

with a detailied and speaking order in accordance wilf

-

taw  under intimation to the applicant within two

months from the date of receipt of a copy of this
order

(iiy f any grievance further survives
thereafler the appticant i S granted fiberty to

approacih inhis Tribunat again in appropriate fresh
originai ptoceedings, if so advised, in accordance

with iaw.
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the OA atongwith & copy of {inis order to th

respondents.

{Drr. A. Vedavalli)
Member(J)
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